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,[Mr. Chairman} 
and appropriati()n of certain furllber 
sums from and out of the Consoli-
dated Fund of the State of Rajas-
than for the services of the financial 
year 1979-80." 

The 1notion was c.dopted. 
SHRI R. VENKATARAM .. J\.N: 

introducet the Bill. 
Sir, I beg to movet: 

Sir, I 

"That the Bill to authorise pay-
ment and appropriation of certain 
further sums from a od out of the 
Consolidated Fund of the state of 
Rajasthan for the services of the 
financial year 1979-80 be take-n into 
consideratIon." , 
MR. CHAIR!vIAN: The question is: 

"That the Blll to authorIse pay-
ment and appropriation of certain 
further sums from and out of the 
Consolidated Fund of the State of 
Rajasthan for the services of the 
financial YE::-Jr ID79-80, be taken into 
consideration." 

The TI1'Jtwn was (ldoptr~d. 
MR. CHAIRMAN: The question is: 

"That clau'5cs 2 and 3 and the 
Schedule stand part of the Bill." 

The motion ~Das adopted. 
Cla11sL'::' :2. a,td 3 u1l,d the S-..:hcdule 

u: ere rtdded to the BiH. 
Clause 1, the Enacting FOTrnula and 

the Title were added to the Bill. 

SHRI R. VENKATARAMAN: Sir, I 
move: 

"That the Bill be passed." 
MR. CHAIRMAN: The question is: 

"That the Bill be passed." 
The ?notion 'Wus adopted. 

15.45 hrs. 

TAMIL NADIU BUDGET, 1980-81-
GENERAL DISCUSStON, DEMANDS 
FOR GRANTS ON ACCOUNT 

(TAMIL NADU 1980·81 AND SUP-
PLEMENTARY DEMANDS· FOB, 
GRANTS (TAMIL NADU), 1979 ... 80 

MR. CHAIRMAN: The Hottse will 
now take up items Nos. 25, 26 and. 71 
in respect of Tamil Nadu Budget tor 
,vhich 2-1/2 hours have bepn allotted. 

Hon. Members who have tabled cut 
motions may, if they desire to lllove 
their cut motions, send their slips to 
the Table within Hi minutes indicatin8 
the serial numbers of their cut motions 
which they would lik~ to move. 

May I urge upon the bon. 1\1embers 
please to take as little ttme as possible 
so that We can accommodate all the 
Members who want to speak and com-
plet~ the business within the time. We 
have to pass both th .. bud£!Gts-·Tanul 
Nadu and Uttar Pradesh. 

Motions moved: 
"That tl1C respective sunlS not 

('xce(·dlng the am·tunts on Revenue 
Account :1nd Capital A(,(,o~lnt shown 
in the third column of the order 
paper, be granted to thE' pz ('sijent 
out of the C()nsolidated Fand uf the 
State of Tmnil Nadu, on arconnt, 
for or t.owards defraying the chargea 
during the year ending (1n the 31st 
day of March, 1981 in respect of the 
heads of demands, entered in the 
second column thereof against 
Demands Nos. 1 to 56." 

"That the respc->cti ve Supplemen-
tary sums 110t exceeding the amounts 
on Revenue Account and Capital 
Account shown in the third c~u:mn 
of the Order Paper, be granted to 
the President out of the C.;)nsolidated 
Fund of the State of TamIl Nadu. 
to defray the charges that will 

come in course Of payment durine 
the year ending on the 31st day of 
March, 1980 in respect of the 
following demands entered in the 
second column thereof:-

Demands Nos. 1 to 4, 6 to a, lJl 
to 21, 33, 34, 36 to 41 and 43 to o~!l 

-Moved with the recommendation 01. the President 
·Pubiish~. in Gazetteof India ex- traordinary" p~ n, sectioJl 2, dated 

.13-3-80. . Introduced Moved with the re- commendation of the Presidea.4-
Moved wlth the recommendation 01 the Presidertt.. ... 
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No. of 
Demand 

Name of Demand 

1 

Lan d ReV(aH ue DC"partmen t 

2 Statf· Exci,,>t'> Df"partmt'"llt 

2 

3 .l\foLof Vc11icks Art:" Administration 

Amount of Demand for Gr~t .. 
account suhmiut"'d to the Vote' of 

the House 

.R.t"vc:-nuC' 
R<;. 

3 

1,81,02,000 

Capital 
Rs. 

4 Grl1t'rcll S..l.jrq Tax d.nd Other Td"tC's and Duties-
Admmi 'ltn"l tion 

I) Stamp" Admimstration 

8 EI(ction'" 

9 Head ()f~htt-' 'limstf"rs and I-It"'aoquarterc; "taff 

to 1\1JU .. ,",upply ';chrm("s . 

I I DIStIl( t Arlnulll"tla.tion 

I 2 .~rlnllm~trclhon of rhr Tamil Nadu Hindu Religious 
d.IHI Cb.UILdblc Endowmentc; Act, 1959 

13 AdministratlOn of Justice 

14 Jails 

15 Police 

16 Firt' Service~ 

17 Education . • 
18 Medical 

19 Public Health 

20 Agriculture 

21 Fisherif's 

R2 Animal Husbandry 

2S Co-opera tion 

24- Industries . 
SIS Cinchona 

21-,68,(}00 

99 ''H,o()o 

27,60,000 

6 .. qfL68.ooo 

57,60,000 

1,9 I ,f)3,ooo 

14, rq,gl ,000 

1,06,78 ,000 

19,5°,83,000 

14,86,20,000 

1,03,67,000 

4,96,-4-7,000 

2,87,67,000 

3,69,85,000 

58,95,000 
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fl6 Handlooms and Textiles 1,59,15,000 

f:l.1 Cadi '52 ,f4,ooo 
~8 Community Development Projects, etc. 16,10,10,000 

29 Labour including Factories 1,88,74,000 

30 Social Welfare 3,60,62,000 

3 1 Welf"are oftbe Scheduled Tribes and Ca.tes, etc. 6,37,65,000 

3~ Welfare of the Backward Claaes, etc. 2,51,18,000 

33 Housing 2,68,80,000 

34- Urban Development 4,25,94,000 

35 Civil Supplies 1,72,01,000 

36 Irrigation 9,91 ,13,000 

37 Public Works-Buildings 88,71,000 

38 Public Worb-Establi!hment and Tools and Plant 2,88,46,000 

S9 Road. and Bridges 16,72,28,000 

-to Road Transport Services and Shipping 13,60,000 

4' Relief" on Account of Natural Calamities 97,000 

42 Pensions and Other Retirement Benefits 9,61,01,000 

.3 MisceUaneous J 5,28,8g,()(X) 

44 Stationery and Prin ting 2,89,71,000 

45 Forest Departmen t 2,05,95,000 

46 Compen"ation and Assignments 6,27,72 ,000 

47 I nform'l bon, Tourism and Film Technelogy . 61,92,000 

4B Capital Outlay on Agriculture 60,82,000 

49 Capital Outlay on Industrial Development 1,75,73,000 

!SO Capital Outlay on J rrigation 10,79,62,000 

~1 Capital Outlay on Public Works-Buildings 4,43,35,000 

!)2 Capital Outlay on Roads and Bridges 3,68,14,000 

53 Capital Outlay on Road Transport Services and 
Shipphlg 3,23,000 

54 Capital Outlay OD Forests 2,49,42 ,000 

5.5 Miscellaneous Capital Outlay 2,9<>,44.000 

56 Loans and Advances by the State Gova:nmen t 38 ,06,57,oae 

TOW.AL 1,89,58•60,000 64.77,S II ,000 



No. 01 
DemaDd 

I 

Name of Demand 

Land Revenue Department 

2 Stat(" Excise Department 

3 Motor Vehicles Acts--Administration • 

4 General Sales Tax and other Taxes and Duties -
Adnlimstration 

<6 Regi<;tration 

7 Statt" Lrgihlature 

'8 Eke-tions 

9 Head of Statt", Ministers and Headquarters Staff . 

'12 Admini<:;tration of the Tamil Nadu Hindu Religious 
and Caritabk Endowm('nt~ Act, 1959 

13 Admini.,tt ation of Justice 

15 Police 

.6 Fire Service" 

117 Education 

.. S Mrdical 

19 Public Health 

-ao AgricultUl e 

!Z I Fisheries 

'22 Animal Husbandry 

~3 Co-operation 

24 Industries 

25 Cinchona 

26 Handlooms and Textilt"s 

'27 Khadi 

"28 Community Development Projects 
etc • 

.2q Labour jncluding Factories 

'So Soc-ial Welfare 

3 f Welfare of the Scht''duled Tribes and Caste·. etc 
32 Housing 
33 Urban Developmt-nt 

Amount of Demand rar 0 .. 
.ubmltteci to the Vote 01 the 

Houle 

3 4-

Revenue Capital 
Ra. Ra. 

71,91,000 

35,39,000 

10,47,000 

33,61,000 

9,65 000 

17,73,000 

3,47,48,000 

I,61,6-t,ooo 

8,00.000 

9,78 ,000 

88·99,000 

60,96,000 

11,84,000 

4,04,72,000 

2,03.46,000 

7,000 

8,30 ,79,000 

55,77,000 

1,67,69,000 

5,°3,45,000 

6,000 

I ,000 

1,16,92,000 

1,000 

7,66,90,000 

35,°9,000 

Bg.6e,ooo 

q,(}(J() 
3,000 

4·77.42.000 



36 Irrigation 

37 Public Works 

s 
Capital a.. 

38 Public Works-Establishment and Tools and Plant 

39 Roads and Bridges 

1,34,33,000 

3,19,60,000 

13,88,86,000 

40 R.oad Transport Services and Shipping 

41 Relief Oll Account of Natural Calamities 

43 Misceilant'olls 

.f.4 Stationery and Printing 

45 Forest Dcpartmr:-n t 

46 Conlpensation and As.o;;ignmcn ts 

I,OOO 

1,000 

47 Information, Tourism and Film Technology 

4B Compensation to Zam.indars 

65,°9,000 

9,()3,OOO' 

49 Capital Outlay on Public Ht'alth, Sanitation and 

52 

53 

Water-Supply . . . . 

Capita] Outlay on Agriculture 

Capital Outlay on Industrial Development 

Capital Outlay on I tTlgation 

Capih.l Outlay 011 Public WOlks-Buildings 

54 Capita1 Outlay on Roads and Bridges 

1,000 

7,000 

t .l'OO 

55 Capita) Ot!tl~,y on Road Tranc;port Services and 
Shipping 4 -53 .50 ,000 

56 Capital Outla) on Forr'sts [:0,61,000 

57 1\1i::;cdbl}f'OU-: Ca.pit:d Outlay 1 ','27-77,000 

58 Loan'> alld ~\d"'<U1CC::' by the Stat(> Government 

TOTAL I ,-}8,85, 7B,000 
------------- .- _._---...;_---------

MR. CHAffiMAN: I call upon Shri 
Abdul Samad to speak. 

SHRI ABDUL SAMAD (Vellore): 
Mr. Chairman, Sir, as far as the 
a1!airs of my State are concerned, the 
Indian Union Muslim League joins all 
other right thinking democratic and 
progressive forces of the land, in 
wholeheartedly welcoming the 4is-
missal of the deceitful ADMK Gove-
ernment, which was based on the firm 
foundations of the policy or decep-
tions. The ADMIt Government wu 

the snake pit of corruption, nepotism 
and Communialism. The ADMK party 
constantly indulged in unlawful and 
unconstItutional interference in the 
administrative affairs of the State, 
thereby the party as a whole tak-
ing the role of the Government. Fur-
ther all governmental activities were 
dealt with like the shooting program-
me of the film studios where the 
caprice of the mean minded actor 
assumes a dictatorial role. The re-
cent .tatements ot the top leaden 01 
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the ADMK, which they issued after 
leaving that party, clearly expose and 
cOJ}.firm the inefficiency and dictator-
ship of the deposed actor-Chief Mini-
ster, In fact, .what existed during the 
ADMK rule was not government, but 
anarchy. Therefore, it is that, when 
such a corrupt and incompetent go,,·_ 
ernment was dismissed, all sections of 
the people, except the dis grunted. 
political groups, wholeheartedly 
welcomed it as..a constitutional move 
in the right direction. 

Permit me, Mr, Chairman, Sir, to 
touch upon some of the problems re-
lating to my State. The power posi-
tion in my Sate is very bleak. This 
has naturally resulted In uncertain-
ties of mammoth magnitude in the in-
dustrial output, seio\l$ly, affecting 
the industrial activities of the State. 

Added to the power crisis is the 
shortage ot diesel and kerosene. I am 
sure, there is actually no shortage of 
these vital items. The defect, ob-
viously, lies with the distribution 
system in my State. Since the defect 
in the distribuf.i()n system has as-
sumed alarmit1g proportit1ns due to the 
corrupt legacy ('If the pt€vious gov-
ernment, drastic action is urgently 
r€.qui red to eradicate ~uch defects. I 
am sure, the existence of the Presi-
dent's Rule, \VhlCh makes speedy 
action practicable and po~sible. wijl 
be advantageo'.lsly and properly uti-
lised for solvin;.! these two but'ning 
problems of Tamil Nadu po,ver cut 
and fuel shortage. 

r regret to state that in my State, 
agricultural activity is not a paying 
avocation The price of paddy is not 
remunerative at all to the farmers. 
I may also menti011 here that the 
farmers at'e not getting ad~quate re-
turn for their inve~tment and labour 
in the case of sugarcane also. It is 
essential thnt the growers in Tam"ll 
Nadu are paid fair price for sugarcane. 
Unless this is done, I am afraid nobody 
1n the State would opt for growing 
8U£arcane, whit:b will further aggra-

vate the existing problems. I am quite 
confident that the Central GovE!'rnm.8nt· 
which is wedded to the noble poJicy 
of prota.~ing the agriculturists and 
farmers, would take immediate stepa 
to ameliorate the lot of the farmers 
and alleviate their sufferings. 

The meteonc rise in the price of 
sweet sugar is a sour experience. 
The present government's effcrts to 
renlove this sour factor, which is due 
to the bungling of the previous gov-
ernment, may be so orientea as to 
give quick relief to the citizens by 
taming the price line or sugar to its 
pre-rise point. 

One of the pr()ie·~ts· which deserves 
imme<hate attentiOll of this popular 
government in my State i~ the Sethu 
Samudram Project. This project is 
not a political stunt, but one which 
has to be taken up in all seriousness 
and earnestness without any delay. 
In this regard I invite the kind atten-
tion of the Government to the report 
of the Ramaswamy Mudaliar Com-
mittee which has pointed out without 
a shadow of doubt that the Sethu 
Sarnundram Project. ~s not only possi-
ble and feasible, but al~o profitable. 
The Pamban bridge is another pro-
blem which requires immediat~ atten-
tion. I need hardly elnpha'-ize the 
importance of this bridge which 
serves as a vital communications link 
not only within our land but also 
between ~ur country and our friendly 
neighbourt Sri Lanka. The Pam ban 
bridge work has been suspended be-
cause, it appears that this work 'Of 
national and international importance 
was entruRtf'd to a most inconlpetent 
contractor. Fresh arrangements must 
be made and the work of the bridge 
must be entl~usted to competent hands 
~r expeditious completion. 

Regarding Salem Steel plant. it is 
not known why there is such undue 
delay in its execution. It is sad to 
note that a lot of confusion prevails 
in the site and a sort of uneasiness 
rules among the workers about their 
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'future. The Salem steel project is 
not an issue of political prestige, but 
'8 vit{il measure which is the hope of 
Tamilnadu to improve its economy 
which, in turn, means the national 
economy as well. Therefore, there 
should be no hesitation in making 
available the required funds !o meet 
all aspects of this plant, and steps 
must also be taken to rekindle the 
spirit of confidence and hope in all 
those associated with the actual 
working and execution of the plant. 

The national policy of converting 
all the meter gauge railway lines 
must be implemented with vigour and 
'speed in Tamilnadu. 1 may also 
-mention here that a survey has a1-
'ready been made to link Karur to 
'Tuticorin via Dindugul. I suggest 
"that Palla patti may also be included 
in this new line as it is the native 
place of a trading rommunity who are 
spread all over India. 

I may also state that the great 
metropolitan city of Madras requires 
a circular railway line linking all 
parts of the sprawling city. If it 
materiaises--it certainly is feasible-
it will cater to the requirement of 
the ever-increasing number 01 com-
muters in the metropolitan CIty of 
Madras. 

It is really strange that -even after 
the dismissal of the discredited 
ADMK government, various boards 
appointed by them continue to exist. 
It is also a known fact that instruc-
tions haVe been issued by the ADMK 
to these boards not to resign. This 
is nothing short of confrontation with 
the present government and it is not 
going to do any good to the ADMK. 
As far as the State wakf boaTd i. 
concerned, thanks to the feudalistic 
.style of functioning adopted py the 
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ex-ADMK m.inilter for wak:le .. a 
faithful follower ot his discredited 
and djctatorial chief minister, the 
Waqf Board has gained notoriety un-
parallelled in its history. The ADMIt 
appointed waqf board has no respect 
for the provisions of the central Waqf 
Act of 1954. It is not known under 
whose instructions and instigation the 
Tamilnadu state waqf board has been 
passing orders without holding any 
enquiry in conformity with the pro-
visions of the Central Waqf Act of 
1954. The large number Of writ peti-
tions admitted by the Madras high 
court staying the orders by the ADMK 
state waqf board in several cases is 
concrete proof of the incurable mala-
dy prevailing at the waqf board under 
its malicious presiding bacteria, the 
present chairman of the waqf board, 
who has been conducting-rather 
misconducting its aftairs as if it is 
his private office. The waqf board 
is a quasi-judicial tribunal which 
deals with purely religion based insti-
tutions. To ha ve as its chairman a 
person who has no respect either tor 
the law or fOr religion of the institu-
tions over whom he bas supervisory 
control, is unjust and unpardonable. 
The Muslim community of Tamilnadu 
is fed up with the present waqf board 
and the unbecoming and irreligious 
activities of its chairman. This is 
evident from the resolutions passed 
by several representative Muslim re-
ligious bodies in my state. Therefore 
the present waqf board must be dis-
missed without any further delay. 
After such dismissal. till a proper new 
board is duly constituted, a compe-
tent and well qualified person should 
be appointed as the special oftlcer to 
discharge all the statutory functinns 
01. the board as per law. The Mualim 
community of Tamilnadu expects 
speedy action from the Government 
in this regard. It is well known that 
even though Madras is a city in the 
deep south, it can legitImately boast 
of a sizable section of Urdu-speaking 
population. The poliCy of the pre-
sent popular government is to estab-
lish Urdu Academy in important Urdu 
speaking centres. I request that a 
branch Of Urdu Academy may 'be 
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opened Jo Madras also. I further re-
quat that necessary provision for 
this may also be made in the present 
interim Budget itself. 

It pains me a loot to refer to another 
atrocity committed during the ADMK 
regime. I refer to the dastardly mur-
der cOmmitted right inside the police 
statiOn at Palani Town in the Madu-
ra! District of Tamil Nadu. This mur-
der of a poor but honest fruit vendor 
named Ibraheem, shuok the conSClence 
of Tamil Nadu. As if this was not 

.su1!lcient his widow was diabol1caHy 
ill-treated and humiliated in a Inan-
ner which goes against the modesty 
of womanhood. While reserving our 
right to demand a full probe into 
both these inhuman and cruel events 
after an elect~ Government takes 
charge of the State, I ask with a 
deep sen~ of pain and angUish, how 
can We tolerate such insult to woman's 
modesty in a land of which a noble, 
well principled and highly diSCIplined 
woman is the Prime Minister? There-
fore, immediate action may be ini-
tiated to set in motion the forces of 
law against the scoundrels involved 
in the commission Of such outrageous 
act. 

I shall be failing in my duty if 
I do not touch upon the requirements 
of my constituency. It is well known 
that, in the production 'Of paddy, 
North Arcot district, in which my 
constituency is situated, is second 
only to Tbanjavur, the granary of 
Tamil Nadu. The river, Palar across 
which my constituency spins, is full 
of water for nearly six months. But, 
it is unfortunate that most of this 
God-given gift of water, is allowed 
'to ,0 waste into the sea. If the Palar 
river water is duly harnessed and 
properly utilized for agricultural 
-operations in a massiVe scale, it is 
bound to usher in a magnificent era 
ot 'Green Revolution'. I suggest the 
immediate constitution of a Palar 
Development Project on a model of 
-'he Damodar Valley Project and Ten-
... ee VaJ.le:.y Project in the U.S.A. 

for the dUe conservation aDd proper 
utilisation of the invaluable Palar . 
river water. 

Once again, I thank yo~ Mr. Chair-
man, for having given me this op.-
portunity of speaking in this historic 
sessron of the Lok Sabha. I beg to 
move: 

"That the demand for grant on 
account under the head Capital 
outlay on Industrial Develop.lnent 
be reduCed by Rs. 100." 

[Delay in execution of the 
work for Salem Steel Plant. (1») 

"That the demand fOr grant on. 
account under the head Capital 
outlay on Roads and Bridges be 
reduced by Rs. 100". 

(Need for a bridge over Palar 
near Palliconda and Gudiyatham. 
(2)] 
"That the demand fOr grant on 

account under the head Capital 
outlay on roads and Bridges be 
reduced by Rs. 100. 

[Need for bridges near Ambur 
and Vaniyarnbadi. (3)] .. 
''That the demand !Or grant on 

account under the head Miscella-
neoUs capital outlay be redUCed by 
Rs. 100". 

[Failure to take up Sethu Sam-
udram Project near' Mandabam as 
recommended by Sir. A Rama-
swamy MudaIiar Committee. (4)J 

"That the demand fOr grant on 
account under the head Miscllane-
ous capital outlay be reduced by 
Rs. 100". 

[Unfortunate abandoning ot the 
construction of a bridge lillkin,c 
Mandapam and Danushkodi. (5)] 

4'That the demand fOr grant 01l 
account under the head MisceUane-

10UB capital outlay be reduced W 
Ra. 100" . 
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[Failure to take up construction 
of Moradana Dam, the foundation 
of which has already been laid. 
(6)] 

SHRI N. DENNIS (Nagercoil): Sir, 
supporting the Budget I wish to offer 
a few points. 

The bon. Finance Minister has pre-
sented a well balanced Budget by 
getting over the confusion and stag-
nation created by the previous regime 
in the economy and Administration. 

The previous regime was in the sad-
dle of office without any plan and 
programme. 

The Finance Minister IS aware 'Of 
the fact that there is no industrial 
development in the State since 1967. 
New venture bas to be made for in-
dustrialising the State (again) by 
allocating more ronds for indu.~trlali3-
ing the rural areas In a decentrali<;ed 
way. 

As the consequence of the ADMK 
rule there is bureaucratic domination 
in tht: Stat~ and the e]CCtiO,l to laced 
'bodies like Panchayats and Pancha-
yat Unions and MUnIcIpal Council:; 
and to the cooperative institutions 
did not take place for many years. 
In the pla~e Of elected bodies, ad-
visory bodies are constituted wIth 
ADl\1K men nominated by the ~hen 
Government. So, election to these 
bodies have to be conducted wlthout 
further delay. 

Another matter of concern is about 
the functioning of electricity system 
in the State. There are frequent un-
expected electri roity cuts and failures. 
This affectC'd the production of in-
dustry in the State. Adt'quate trans-
formers have to be provided in many 
placf's as l'ght is very dim in severa1 
plac€'s Additional allocation has to 
be made far power generation. 
An'Other matter of concern is abnut 
the irregularity in the functioning of 
street Ugh ts. 

16 hrs 
Another matter I would like to 

bring to the notice of the Finance 
Minister is that the school buildin8s 

in the state are in a very bad condi-
tion. Many school buildings al'e ill. a 
dilapidated, damaged 8nd dangerous; 
condition without maintenance for 
many years. A master plan has to 
be evolved for the maintenance and 
repairing and also for putting up mew 
buildings wherever necessary. 

There is widespread drinking water 
scarcity in rural areas of the state. 
The previous regime did not protect 
the interests of the ryots. So, the 
ryots are facing a number of diffi-
culties. Even when there is adequate 
quantity of water in the dams and 
tanks, due to the failure of the sup-
ply and distribution of water, the 
crops are made to wither away, 
particularly paddy fields in the tail 
ends. The channels are not properly 
maintained and silt is not removed. 

Another important point to be 
noted is that the breaches that oc-
curred in the 1978 floods are not 
closed till this day. Immediate steps 
have t·o be taken to remove the pro-
blem of the ryots. 

A large number of people in the 
southern di,tricts are dependent on 
palmyra tapping and in connected 
occupations. They are povf'rty-stric-
ken people. Their occupation is 
deteriorating without ac::sistance from 
the Governlnent. They have to be 
encouraged by supplying firewoods. 
loans, subsidie.:; and by giving other 
financial assistnncc. 

The financial condition of the fisher-
men is very poor. Most 'Of them are 
depending on traditional fishing clnd 
they haVe no \-vork during the off 
season. The fi hermen of the wes-
tern con .... t 3rC' severely affected year 
after year by severe sea erosion 
cnusln~ )'oss ann damages to their 
hous~~ and fishing materials like 
boats and nets. Permanent remedial 
measures haVe to be taken to prevent 
sea erosion. 

The diffi~ulty experienced b v the 
people due to the ~carcitv of cement, 
keros~ne. sugar and diesel and uther 
essential C'ommodities has to be N-
moved immediately. 
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Regarding KaD.¥akumari district. 
industrially it is a most backward 
district. It has to be classified as a 
mOst backward district in industry by 
the Government. No public sector 
industry is located in this district. 
Industries have to be located in this 
district and in other rural areas in 
a de centralised way. Immediate steps 
have tn be taken to start the follow-
ing industries in this district, for 
which there are wide opportunities. 
There is possibility for starting rub-
ber-based industries in the district 
because rubber is abundantly produc-
ed herC", There are Government 
rUbber plantations and plantations 
owned by private persons. Produc-
tion 'Of rubber per acre here is the 
highest in India, Therefore, it is 
just, proper and expedient to have 
rubber-bnsed industries located in 
this district. 

There is wide ~copc for starting a 
titanium factory in this district. The 
raw ulrtterial for the same-ilrnanite-

which is a rare mineral is abundantly 
avo.iJable in the coastal areas in the 
district. Nov.r thty are exported to 
foreif~n countr ies. There is a pro-
posal to start a titanium factory in 
Tamilnaclu. It has to be located in 
Kanyaku!TIari district. 

ApClrt from this, there is alnple 
scop ... > for stal ting coir matting small-
scale- industry in this district, as co-
conut is abundant here. There is 
SCOPe for starting fibre industry also. 

Another matter I wish to point out 
in this ('onnpction is that the cashew 
factories located in this district are 
without raw cashew nuts. Because 
they r're not getting adequate quanti-
ties of raw cashew nuts, hundreds 'Of 
lahourers are thrOWn out of employ-
ment. A unit of the Cashew Corpora-
tion of India bas to be located in 
Tamil Nadu. particularly in KanYa -
kumari District. 

Colachel Harbour is the only harbour 
On the Western Coast in Tamil Nadu. 
It is an ancient harbour of long stand-

ing history. Steps have to be taken 
to imprOVe the harbour. 

Thousands of tourists are visiting 
Cape Oomorin daily. So, it has to 
be made an attractive tourist centre. 

There is a proposal to establish an 
agr icultural research centre in Kanya-
kumari District. The Vice-Chancellor 
of thE" Coimbatore Agricultural JJni-
versity has visited this place in this 
regard. Land is also available. It is 
an ideal plaCe for it. All sorts of 
crops, both food grains crops as well 
as cash crops like rubber, pepper, 
clove~, cOCO, are all cultivated here. 
So, an agricultural college also can 
be started here and it is an ideal 
plaCe for it. 

N agercoil-Trivandrum Road is a 
national high~vay. It is an inter-
state road. The Kerala part 'Of the 
road is maintained well but Talnil 
Nadu part of the road has to be 
maintained. 

With these words, I supPOrt the 
Budget proposals. 

SHRI K. MAYATHEVAR (Dindi-
gul) : Mr. Chairman, Sir, at the out-
set, I congratUlate the Central Gov-
ernment for dismissing the impotent 
Government, the anti-peoples Gov-
ernment, of the cine film actor, Mr. 
Ramachandran t and saving the people 
of Tamil Nadu. 

SlnCe the time is limited, I would 
like to draw the attention of the 
Minister to certain burning issUes. 
Regarding the wheat price--I have 
been here since 1973-the Janata 
Government had raised the levy price 
of v,rheat more than twice. I pleaded 
on the floor of this House on many 
occasions to raise the procurenlent 
price of paddy ""grown in the South. 
But there is a discrimination not onJy 
in language but also in fixing the 
levy price of paddy and wheat. Ther. 
should not be any di ~rimination. 
Therefore, I hope that at least tbill 
Government will come forward to 
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J>rotect the interest of paddy-
growers in the South. The levy price 
of rice should be so raised as it. be-
comes remunerative to them. Only 
then the interest of farmers in TaIDlI 
Nadu and whole of South India wID 
be protected. 

Regarding sugarcane, the sugarcane 
growers are also facing So many 
difficulties. Thev do not get remu-
nerative price Of their produce. 
Therefore, I request the Government 
to enhance the price of sugarcane so 
that it becomes remunerative to the 
farmers. 

Regarding All India Debt Relief 
Act, the leaders of all the Parties in 
this House have been pleading since 
the inception of this Parliament, to 
bring an All India Agricultural Debt 
Reliet Act in order to give some relief 
to the poor and medium farmers. It 
is right time for the Government of 
India to introduce an All India Debt 
Relief Act to give relief to, at least, 
thOse POOr farmers who have got 
five ~ ten acres of land. Unless and 
until we give relief to them, we can-
not saVe the poor farmers who are the 
backbone of the village economy. 
Unless we protect them, OUr whol~ 
agriculture will go to dogs. There-
fore, I call upon this Government to 
give relief to the medium aDd poor 
fanners by writing-off all the debts, 
not only in Tamil Nadu but through-

. out India. 

o,ming to shortage of electricity t 
that is the most burning problem in 
Tamil Nadu. Because ot 60 per cent 
CUt in the electricity Supply by the 
then Government of Tamil Nadu, 
which amounted to cutting the throats 
of the farmers and industrialists, 
neither the fanners could follow their 
agricultural operatrons nOr the indus-

. trialists could o'Pprate their industries. 
As a re4lult ot this I appy-ehpnd that 
CIae 1)roduetion in the agricultUral as 
well as intIJustrial field Win fal1. Yes-

~ _day 1 'Ca. a TV JWO«r&mme Ia 

Madras where the Chairman of the 
Electricity hoard was saying. 

MR. CHAIRMAN: He should con-
cludf::' now, his time is over. 

&HRI K. MAYATHEVAR: As 
very C'Orrectly pointed out by Shri 
Abdul Samad, it is because Of the 
laziness and irresponsible bEfuaviour 
of the Electricity Minister of Tamil 
Nadu, as well as the irresponsible con-
duct of the then Chief Minister of 
Tamil Nadu, as well as the Chalrman 
of the Electricity Board, that the 
situation had come tQ SUch a pass that 
the Government had to impose a '!ut 
of 60 per cent. 

In TutiC'orin Rs. 80 cror~s have been 
wasted for the Tuticorin plant but 
there has been no production at all. 
Similarly, 1n Neyveli though they 
should be producng 600 million units, 
they are not producing it. In the 
Ennore thermal unit there is a pro-
duction ot only 33 per cent. In 
several places the units are not func-
tioning properly. So, I would request 
this Government to take steps to see 
that there will be no shortage of 
electricity, either now or in the 
future, so that the farmers and the 
industrialists can continue their acti-
vities and there will he no fall in 
production. 

In Tamil Nadu, under the AlADMK 
regime, the wonderful Chief Minister-
I would simply call him as "Cheap 
Minister," and not as ccChief Minister" 
of Tamil Nadu-he created :tour posts 
of IGs! HaVe you come across any 
precedent in any other State in the 
Indian Union where there are four 
IGs in the Police Department? Then 
he created another wonderful pots of 
Director-General of Police. It is all 
criminal waste of tax-payers' money. 
I would request the Government to 
abolish theSe additional posts of 
Director-General and 1Gs, whic.-h 
were created by MGR. who does not 
know the ABC of administration. He 
is a film actor who does not know 
the fundamental principles of admints-
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tration. There should be only one 
post ot IG. 

Then, as I have mentioned 1n the 
last session, • • • • • • • • • • ('InteTruptiO'ns). He was the Chief 
MiniBter of Tamil Nadu. 

MR. ClHAIRMAN: A certain pro-
cedure has to be tbllowed in the 
House. A person who is not present 
here to answer the charges cannot be 
criticised in this House in this tashion. 

\ Let him resume his seat. Shri It. T. 
K08alram, he will have five minutes. 

SHRI K. T. KOSALRAM (Tiru-
chendur): It is not posaible for me 
to finish in five minutes; it is im-
possible. 

*Mr. Chairman, SI1", I would at the 
very outstet like to pay my oompli-
ments to my hon. friend Shri R. 
Venkataraman for providing Rs. 4: 
crores mOre in this year's budget ot 
Tamil Nadu as compared to last year. 
He was a Minister in Tamil Nadu 

Government and it is enough if I 
just hint at the problem'3 .. ~nd he will 
pick up the threads. 

J am in full agreement with the 
justification for the dismissal of 
A.I.A.D.M.K. Government in 
Tamil Nadu, as enunciated by my 
han. friends Shri Abdul Samad and 
Shri Maya Thevar. I would now 
ref tar to the readiness of World Bank 
to extend ea loan of substantial 
amount-several crores of rupees, in 
tact--for a comprehensive under-
ground drainage system in Tamil 
Nadu, drinking water schemes 
throughout Tamil Nadu and also for 
the tube-railway project in Madras, 
which is known ruJ rapid transport 
system. I should say that the 
A.I.A.D.M.K. Government's leth-
vgy has lulled even the World Bank. 

Shri Venkataraman knows that ~he'" 

Buckingham. Canal can be dug deep .. 
$nd a tube railway can be con- ~ 

structed in that. Similarly, the Cor--
porations, the Municipalities, the 
Panchayat Unions and the Pan--
chayats should, be involved in the 
preparation of a comprehensive 
drinking water scheme. The hone 
Finance Minister should expeditious-
ly set the process of procuring the 
World Bank loan fOr these schemes. 

When the ,A..I.A.D.M.K. Govern-
ment was running Tamil Nadu ad-
ministration, the Ministers and the· 
Secretaries were callous to the letters 
of public men like the Members of 
Parliament, M.L.As etc; they would 
not respond at all to these letters 
pleading fOr Government's action. 
Here" if a Member writes to the 
Prime Minister, he gets an acknow-
ledgment within three day'S and 
within a month or so he is also in-
formed of the action taken on his 
letter. He is treated in SUCh a digni-
fied and decent manner. The hango-
ver of AIADMK. Administration has 
not yet gone out of the officialdom in 
Tamil Nadu. I wrote a letter to the 
Governor a few days back and I have 
received a reply from an Under 
Secretary of the state Administra-
tion. It is really a damn disgrace to 
the elected representatives of the 
people. Now that the State Admin-
istratIon is undet the control of the 
Central Government, the Administra-
tion must be directed to show proper 
respect to the elected represenvativ,~s 
of the people and they shOUld be in-
formed of the action taken by those 
to whom such letters have been 
addressed. 

I am sorry to point that no guide-
lines have so far been formulated for 
the state Administration. During the 

··Expunged as ordered b:y tb8 Chair. 

• The original speech was delivered in Tamil. 
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"recent elections we were having 
2O-point programme as O)l.r eleetion 
manifesto. 'this 20-point programme 
is in taet magna carta for our peo-
ple. It includes steps to be taken for 
controlling the \ pri'Jes of essential 
commodities like sugar, kerosene etc, 
fur curbing 'black-m9rketing in 
cement etc. We have not yet directed 
the state Adminisra tion to imple-
ment this 20-point programme with 
verve and vigour. 

Of the total output of sugar, 35 per 
.cent is for freemarket and 65 per 
cent for levy sector. The levy sugar 
is to be s.)ld at Rs. 2.95 a Kg, The 
price of freemarket s'l1gar has been 
.fixed at Rs. 4,50 for sugar mill-
owners. When the free market 
sugar is at any price as permitted 
even by Uaw ~ the levy sugar is also 
sold at Rs. 7/- to 8/- in the free-
market. When we enquiry why it is 
so, we are told that it is fl eCITlackct 
sugar. Can there be a "worse sltua-
tion than this? It is not that the 
traditional hoarders and blackmar-
keteers are indulging in thlt, sugar 
racket. The s'Cl1esmen of the Civil 
Supp'ies Corporatlon are involvpd in 
this, The Tahsildar, the Deputy 
Tahsildar and the B.D.O. should be 
empower'ed to arrest Lhem, to h'and-
cuff them and to parade them so that 
it acts as a deterrent for others. 
Dual pricing, the root cause of all 
this trouble, should go. The uniform 

price of Rs. 3.50 pe-r Kg. should be 
fixed. 

Now, the S.I.E.T. CollE:'ge is re-
maining closed for month!. It is an 
eternal slur on the fair name of 
Madras. Shri Venkat9raman knows 
that when Shri A vinashillngam Chet-
tiar was the EdUcation Minister, en 
Act was passed enabling the Govern-
me.n.t to take over the management 
of such private colleges and schools 
W'hiCh were closed by their manage-
ments. S1tri Abdus Samad was 
pleading 'tor c&ntre· s interference 'tor 
.topping the mismanagement of 
-w AKF BeJard. Here I dem.and tha' 

the Central shoUld dit"eCt the Stale 
Adaninistration to t.ke over the sur.r 
College and re ... open it fOr the benefit 
of hundreds of students. 

Kalaignar Karunanidhi, when he 
was the Chief Minister, laid the 
foundation-stone for Pachaiyar irri .. 
gation project. It has not yet beeD 
executed. When I happened to m~t 
the conct!rned Secretary 4, 5 days 
back, I was told that !he Forest De·· 
pal tnlcnt is standing .in the way of 

its execution. Can thpre be a more 
shameful thing that a limb of the 
Govcrll.n1.ent should be stulubling 
block fOr the Government to execute 
this scheme? Our Finance Minister 
ha::; hirrtself written a l".!ttcr to the 
GovcrnoJ'. That lettc:, lS <-le-eping in 
the shelf then:!, I do not know what 
kind of ndminJstr'_ltion js there in 
Tamil Nadu. 

I f('('l that one Ac1vbor ~s not at all 
('nough, Even '\vhen th(''''e were three 
AdviSOe" la!;t tlme~ thl,n~s WCl'Q not 
movin£, f~st becduse of the 1000dd of 
wOt'k Two mOj'C <.ill v ~()rs should be 
appo.nted forthwith. 

Th(" i\.1.A.D.M 1<. Government ap-
pOInted eommtt-:'C(i party-men on 
Templp Trust~, CooperatIve Sodeties, 
AdvJsory Bod.ies ('te, They have ftlso 
been advised not to re~ir~n E_)ven aft~r 
the dlsm;s~al of the State Govern-
ment. These politlca] personnel 
should be removed from these bodies 
without any delay, 

Shri Abdul Samad 1 eteITcd to 
Salem Steel Plant, S~thu Samudram 
project etc. I need not repeat the 
necessity for them SO far as Tamil 
Nadu is concerned. In the recent 
:farmers agitation the _AJADMK G0-
vernment suppressed the movement 
with all the torce at their command 

confiscated their goods and also tried 
to auction them. The hone Finanee 
Minister shoU~d direct the return of 
such confiscated ~s to the amaD 
tarmers. The loans given to them 
should also be waived. The intert!ll& 
accruals also should be waived-
otherWise they wtIt not be .",.. to 
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"$mu c. 'CUtN'NAsWAMY. ,'(Gobi-
Q~~ttipala,.~):.,. on behalf .0'1. the AU 

~thd.ia Aiina 'DMK Party, I rise' to 
speak a few words on' the TamU-

nadu Budget. This Budget should 
ri,ghtly . hav~ been framed and pre-

-:Sented b'f the people's representatives 
in TamH nadu, 'but an act of unex-
'ampled and unwarranted despotism 
by the l~entre has deprived the real 
and dirtcl representatives ot the 
people of Tanulnadu, the AIADMK 
Governrn,e'nt, the chance OJ. present-
ing the hudget of their own State. 

How ably [lind efficiently the 
AIADMJ{ Government of Tamilnadu 
has been cnrr.ying on is reflected 
from the Budget itself. In 1978-79 
the figures show a net ..;urplus of Rs. 
3.66 Crores as against a deficit of 
Rs. 0.32 crores. The '1:r"ansactions ;n 
1979-80 are expected to result in a 
net surplus of Rs. 2.41 C"rores. What 
better evidence can you fjlJd of effi-
cient functioning of a popular Gov-
ernment ~"}1ich carried the mandate 
of the people or Tamilnadu tor five 
year-c~ from 1977? And yet the 
Congress- I Government, in unholy 
conspiracy with its new-found part ... 
ner, thought n·.Jthing of l:.'lurdering a 
people's representative Assembly. 
They want to strengthen their power 
at any cost, flouting all norms. of 
democracy. If the Central Govern-
ment feel that they are wiser, let 
them ltXlk at their own Budget. 

In 19~9-80 they estimated a deficit 
of B.s. 1382 crares which ha!l; more 
than dO·.lbled i'~O Rs. 2700 crares. In 
1980-81 they estimate a deficit of Rs. 
123fJ crcres, which has also an equal-
1, frightful chance 01 doubling or 
t!Yen trebling. It is this Central 
Go .. ernnlE~nt which, like a hang-
man,' has strangled the popular 

peOple's' Government of Tamil Nadu. 
0Jt· and on we are talking of atroci-
tl'" in.' l'arliamen:t. . Bon. Members 
Of 'Par~ent" WiiI not tan to notice 
'*hat tb'" IInposition O.t President 

rule'is the' greated atrocity' .. ~.'~ 
poor and .def~ncel~ I~l~; "~~' ~ 
sorry to say' that . the' A.dVis~;.:: ,~ .. 

: gUirie 'IS' fiurietioning' lik~·· a . t*iDitb 
regime, ftoatihg all cannons of' de~ 
cracy and political rectitude. Tlds 
regime functions more. lik~ a peI1n,a-
nen~ ·front of Cngress-I and DKJ( 
Parties and has .... 

MR. CHAIRMAN': Please con-
'clude. 

SHRI C. CHINNASWAMY: I am 
the only n1ember sitting in the Op-
position and so, please gh:e me full 
time. 

This regilne has transgressed '\vith 
inlpunity its purely' caretaker func-
tions. I regjster my strQng protest. 

On 2nd March. 1980, the AIADMK 
Party together vv-itll allied partias 0:"'-
gallised a Inass rally protesting 
against the unjust imposition of 
President';; Rule in Tamil Nadu. 
The caretaker Government of Tamil 
Nadu which is just a stooge of 
Congress-I DMl{' front, sensed a 

danger to their election prospects 
and. thereupon, the police were 
put into action to con'lpletely disor-
ganise the rally. All the trkks of 
a modern aggressive State such as 
agent pr..:>voeateur were used and 
thousands of '\vorkers of AIADMK 
and other allied parties were beaten 
and shot at for alleged defiance of 
la\V and order. Thousands 01 volun-
teers had to be taken to hospitals. 
Thus a miniature Jallianwala Ba.rh 
was enacted. What is democracy com-
ing to? A ghastly treatment has been 
meted out by the reactionary 
f~ces, which remind us ot Hitler, 

" and Mussolini. In Tamil Nadu, the 
, power cut is there. I am requesttog 

the hon. Minister .... 

MR. CHAIRMAN: 
the import:ant pOints. 

Touch UPOIl 

SHB.I C. CHlNNASWA~: Perly.al' 

i~d~~~~~l~:C~ d~~ 
MUJitijeii shOUld be loeated.ln .~.~.":""'~ 
dural Nlmbiyat,' PuUampatti,. ' .. '~ ... , ',~. 
A,n~~, ~ha~t, Dl)~~, fila, 
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tShrl "'c. Cbt.,n8 sw_'-] 
EaDaeyam la PeriJ'U DIstrict. This 
lIbould \,. done immediately. 

Durin.. the General elections, the 
present hon. Minister ot State fo~ 
.Agr.tcult~ carried on a propaganda 
that thny would put the intests of 
-the agr Icultwists first and that aU 
their grievances would be redressed 
But what do we actually see? Pr0-
mises DO glibly made are quickly 
lorgottE-u. 

With these words, I conclude. 
··SHtU S. A. DORA! SBBASTIAN 

(Karur' : Mr. Chairman, Sir, I 

wholehf~artedly welcome the Budget 
of Tami l Nadu that has been present-
ed by OUr hon. Finance Minister. 
I take this opportunity to convey 
my gratitude to our Prime Minister, 
Shrimatl Indira Gandhi, who has 
been the source of inspiration 10 
crores at cammon people includ.inc 
minoriiies all over the country dur-

ing the recent General Elections. 

At the very outset, I demand the 
abolition of all advisory bodies and 
..eo~ttees comprising of AIADMK 
Party-men in industrial sector, in 
cooperative sector etc. The funds 
provided for flood relief and Food for 
Work pIQgranune are woefully in-
adequate. More money should be 
allocated tOr these two items ot 
work which would go a long way 
in ameliorating the agony of common 
people. A High-level committee 
comprising of the Members of 
Parliament should also be constitut-
ed to keep a continous cheCk as to 
h9w the funds Provided are been 
spent. 

The small farmers are groaning 
under the gruelling loans. These 

loans should be waived forthwith. The 
lUuijans living in rural areas, parti-
cularly the agricultural labour, are 
exposed to sun and showers without 
• root over their heads. A com-

prebensiVe rural hoWdztc ..... 
ahould be implementec:l 1ortbwi't!1 aDd 
.. honr Finance Kiniater ahouJd 
unreservedly allot adequate fu.DU 
tor this sabezne. 

.It is oonunon knowledge tuat the 
rural roads are bot being maintamed 
properly, wherever there are IRICh 
roads It will not be an exa"era-
tion ~ say that the villages in fact 
are isolated. islands without proper 
net-w.ork of roads. For a country 
like ours sustaining on rural ec0no-
my, it is imperative that rural roads 
are given the prime of place in the 
scheme of our plan activities. Tbe 
hon. Finance ~ shOUld provide 
funds for rura} roads, 

Mr. Chairman, when we are beset 
with lack of irrigation 'facilities, we 
cannot afford to waste the waters of 
west-flowing rivers in lCerala. 
While on the eastern side there :18 the 
acorched earth, on the western aide 
the waters are allowed. to go waate 
into the sea. These waters should 
be harassed and utilised tor irrip-
tion on the east side. This assumes 
significance in view of drinking 
water supply in the Kavery in the 
course of years. In my native p~ace, 
Man apparai, during the regime of 
Shri Kamaraj, a drinking water 
scheme was formulated. It baa not 
yet seen the light of the day. This 
scheme should be implemented with-
out any further de:ay. I demand 
that for every 1000 populat:iQn there 
should be a cooperative society 
through which the essentIal com-
modities should be distributed. 

The power cut in Tamil Nadu has 
become a national phenomenon. The 
thermal units are working below 
their installed capacity. In these cir-
cumstances, there is acute coal shor-
tage in Tamil Nadu. Similarly for the 
ru.tming of trains also, there is lear-
city of coal.. The Central Govern-

-The origlnal speech was delivered in Tamil. 



ment ehould rush eaal supplies to 
Tamil: Nadu immectiUely.. In my 
constituency. Karur, there is not even 
a single public aeetor industry. I 
request the hon. Finance Minister 
to start a public: sector industrial 
unit in Karur so that employment 
opportunities Qan be ~ated in this 
backward area As. has been em-
phasised by Shri K. Kosa!ram and 
also by 8hri Abdus Samad, Salem-
Karur-Dindigul Brroad,iauge line 
should be taken up tor implementa-
tion. Our rura::: areas will remain 
extenlally backward it industries are 
not ocated there. I have submitted 
a scheme for rural industrialisation 
caaed Nehru scheme, for the scrut-
ing and sanction of the Central Go-
vernment. If It is successfully ilnp-
~emented in my area, it can be ex-
tended to other parts of the country 
ala"). I request that the hon. Finance 
Minister should apprOVe this scheme 
and al!ot funds for implementing 
this scheme essentials for rural deve-
lopment. 

Tami! Nadu seems to be in perma-
nent shortage of steel. MOre steel 
should t.oe allocated for Tamil Nadu. 
The public sector Banks have sud-
denly stoppeed their loans to small 
farmers, small artisans and craft.~
men in rural areas. I have received 
many te;egrams in this regard. I 
request that the hon. Finance l\ Tinis-
ter should direct the public sector 
banks to revive the loal assistance to 
these peoPle in rural areas. In drou-
g'ht-aftflioted and flOOd-bit areas. the 
loans given to small farmers should 
be waived. Marungapuri, Kadavoor 
and Manapparai Panehayat union 
blocks in my constituency should be 
declared as inciustriaUy backward 
areas and offered all ftsca~ nnd phy-
slc~ incentives for the setting up of 
industries. I have submitted my 
repreaentation also in thi, matter. 
This should be lokked into. 

With these words, I C'onclude my 
speech. 
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·SHRI M. KANDASWAMY (Tiru .. 
chengoda): Bon. Mr. Chairman, r am 
grateful to you for givina me all 
opportunity to participate in the" <Ii .... ,' 
cussion on Tamil Nadu Budget pre-
sented. by our hOn. Finance A1inister. 
I would like to pay my humble res-
pects to my re~ersed leader Dr. 
Kalaignar KarU!lanidhi whose encou-
ragement has estabashed me to be a 
member of thiS House and also express 
my gratitude to the voters of my 
constituency who have honoured me 
as their representative in this House. 

It is common lmowledge that 30 
months before Tamil Nadu was ad-
ministered by a talented team of 
public men and by ofticials of reputed 
acumen. But during the past 
21 years. Tamil N adu touched the 
rock-bottom of administrative scale. 
Industrial progress came to a grind-
ing halt. Procrastination became 
the order of the day. Confusion. 
became worse confounded. No firm 
decisions were taken and solutions 
were stalled. Different State acti-
vities came to a standstil!. It IS 

needless to say that AIADMK Go-
verrunent was primarily responsible 
for this state of aftairs an Tamil N adu. 

MGR's Government passed an ob-
noxious law regarding Prohibition, 
which affected the common men. 
If a man was found drinking, besides 
three months imprisonment, a fine 
of Rs. 1000 ,qas imposed. Could you 
expect a small man to bear this back-
breaking punishment? The hon. 
Finance Minis"'..er should ensure that 
this law is amended immediately so 
that the common people are spared 
from such draconian punishment. 

Dr. Kalaignar Karunanidhi, when 
he was the Cmef Minister. started 
the Harijan Housing Corporation anct 
he ensured that 40000 tenements 
were constructed tQr the benefit of 
Harijans. Shri MGR stopped th,i~ 
social welfare measure. I demand 

*The original 8J)eeC}i was delivered tin Tamll. 
!It '19' L.S.- 18 
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that ~ scheme should be revived 
forthwith for the good of Harijans 
throughout Tamil Nadu. 

Numberous criminal cases have 
been filed against the agriculturists 
wbo participated in the recent agita-
tion. These cases should be with-
drawn without delay. The small 
fanners are unable to pay back 
the loans sanctioned by the 
agricultural credit societies. These 
loans should be repealed. Diesel 
should 'be );upp.lled in adequate 
quantity to the agricul,turists who 
have got diesel engines. Diesel and 
kerosene must be made in adequate 
quantities in rural areas. The dis-
tribution machinery for essential 
commodities should not Qn:y be 
strengtherieru but also sf.l4ealulin ed 
so that essential commoditie~ are 
made available without harassment 
to the agriculturists groaning under 
manifold miseries. 

The levy of export duty of Rs. 
200 per quintal cf turmeric has p:ayed 
havoc with cultivators. Lakhs and 
lakhs of bags of turmeric are lying 
stagnant. It has affected this y':!ar's 
production of turmeric alSO. There 
is a declining trend in the price of 
turmeric. In order to assist the 
cultivators, the Government shou:d 
withdraw the export duty levIed Gn 
turmeric without any further delay. 

From Mettur to Mohanur, on the 
east bank of Cauvery, with the pres-
cribed permit the farmers are enga-
ged in lift irrigation. I appea:' to 
the hon. Minister that he should 
direct the State Administration to 
give electric connections shculd be 
given to these farmers engaged in 
lift irrigation. In my constituency 
with L-4 Licence the powerloon1 
weavers are operating. Recently 
they have been subjected to heavy 
fines, which have becom"e an endless 
source of harassment to them. TbJs 
k!ind Of fines should be stoped forth-
with and the power!oom weavers 

should be permitted to produce with-
out cO!nStraints. 

During MGR's dispensatjon, the 
labour became a victim ~f vengeance. 
Even when they were on a lawful 
strike in Seshasayee Paper :A~i!ls and 
in Cooperative Sugar Mill they were 
suspended and subjected to punish-
ment. The Government of Indla 
must assure the labour of their right-
ful dues. In my constituency rlrink-
ing water is a scarce comlnodity. 
TubewerIs should be dug for dr.ink-
ing water purposes. In Tiruchengode 
the canals are in a very bad condi-
tion; the water seepage here is a 
criminal waste. These canals should 
be repaired immediate:y. Erode 
shouJd be declared as industrially 
backward area and aa the industrial 
and financial incentives shoul1. be 
given to the entrepenurs so that 
they start industries in this area and 
generate emp!oyment opportunities. 

With these 'works 1 conclude nlY 
speech. 

SHRI ERA ANBARASU (Chcngal-
pattu): Sir, I feel proud in congratu-
lating the Ron. Finance Minister for 
having sl;.lbmitted an exemplary 
budget. 1:t is an undisputed fact 
that Tamhnadu was industrialised 
due to the untiring efforts of the pre-
sent Finance M'inister, Thiru R. 
Venkataraman when he was the 
Minister of Industries, Tamilnadu. 
I wish him once again to industrie-
lise the entire country an1 I have an 
immense faith that he would take 
proper steps to build up very many 
industries in India and t() bring the 
country further to the forefront, I 
fee! prOud in welcoming the budget 
for Tam'ilnadu but, however, I \vish 
to bring to the notice of our Finance 
Minister certain imPortant aspects 
which require more allocation of 
funds. 

The object cd our policy is to 
establish a socialistic pattern of 
society. I find Rs. 5.38 crores. have 
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been provided under 'Head of State, 
Minister and Headquartel's Staff'. 
I .feel that thls sum is excessive a..?td, 
in the interests of the welfare -of the 
down-troddeD, the amount -may be 
reduced and the excess may be uti-
lised for the implementation of we~
fare measures. 

Further I observe that the amount 
allotted ror Milk Supply Scherne is 
very meagre. In Tamil Nadu the 
people are suffering from inadequate 
supp!y of milk, and as such. mOre 
funds must be allotted for this at 
the time of regular Budget f';)r 1980-
81. 

As an Advocate, I wil! be failing in 
my duty if I do not mentIon the dep-
lorable condit.ion of the courts in 
Tamil Nadu and the Inaintenance cf 
the buildings. Most of the court 
buildings 'in Tamil Nadu were built 
dunng the British regime and no 
steps have been taken so far to cons-
truct new buildings with sufficiPnt 
fac'iaties and fittings. As a practis-
ing lawyer. I myself personally ex-
perienced the inadequacy ()f the 
bui!dings for the courts and non-
availability l')f law books fQr rf'fe-
rences. In fact, there is no library 
attached to most of the COUrts in 
Tami! Nadu. The total number of 
judicial officpr~ should be ir.creased 
to dispose of the long-pending cases 
in CQUrts in Tamil Nadu. The a~lo
cation of funds for administration 
of justice is insufficient and require~ 
an upward revIsion. 

It is a well known fact ~hat vil:ages 
are the backbone of India. But the 
existing public health measures un-
dertaken so far in Tamil Nadu by 
the previous AIADMK Government 
are deplorably insufficient. I find 
that on:y Rs. 14.86 crares 11ave been 
allotted for public health. To nu~et 
the increasing demand, this shou!d 
be raised in the regular budget ... 

Mlt CHAIRMAN: May] tell the 
lxln. Member that it is not the prac-

tice to read out in this .fashion i!'1 the 
House? You may refer to papprs. 

SHRI ERA ANBARASU: Sir, I am. 
only referring to my notes. 

SHRI KRISHNA CHANDRA 
HALDER (Durgapur): Mr. Chairman, 
Sir, if you do n-ot call upon our party-
man to speak, we will walk out in 
protest. Ours is the second la"'g~st 
Opposition Party here. You have 
to call Members according t\.) the 
RUles of Procedure. 

MR. CHAIRMAN: I thought that 
Members from that State could 
speak first .... 

SHRI KPUSHNA CHANDRA HAL-
DER: This is not Tamil N adu As-
semb:y. This is the Lvk SfJbha of 
India where our Party is the se-
cond largest Opposition Party .... 
(lnterrupticms.) 

MR. CHAIRIVlAN: I am going to 
call 

SHRI ERA ANBARASlT' Ol1:y Rs. 
1 crore have been allotted for the 
promotion of fisheries. Considering 
the vast potential sea-wealth in 
the coastal areas of Tamil Nadu. 
the provision 'Of Rs. 1 crore is vflry 
low, and more allocation will pro-
mote the sea-food industries. This 
will also fetch more foreign exchange 
to our country. Hence, the allocation 
must be enhanced to double the 
amount. 

In Tamil Nadu the backward class 
communities are very ~arge in num-
ber and they are the worst suffer-
ers. So far, no measures have 
been taken to protect the interests 
Of the most backward communities 
like Vanniyakula khatriyas~ Sengun-
tha Mud al:i ar, Baluja Naidu, fisher-
men, dhobi, barber and oddar, Van-
Iliyaku!'a ksbatriya community is 
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the only largest and poorest single 
community, next. to Harijans, and ill 
spite of repeut .. d agitations and me-
diations ..... 

MR. CHAIRMAN: Please try to 
conc:ude. 

SHRI ERA ANBARASU: My spec!l 
was interrupted by other Members. 
I may be permitted to take one lTiOre 
minute, Sir. 

I \vas speaking about Vanniyakula 
Kshtriya community. The AIADMK 
Government }'las failed. and neglec-
ted to safeguard the interests of this 
co~nlunity. In general, if tbis 
Government that is headed 
by our beloved Prime Minister, 
Shrimati Indira Gandhi, who is :iked 
a~ their own, 'Amma' by the people 
of Tamil Nadu. fails to do it, then 
floO Government will do anything to 
protect the interests of this c()m-
munity. 

The people in the villages of 
Tamil Nadu are still living in dark-
neSS. Most of the villages are not 
electrified. The AIADMK Govern-
ment had coGected Rs. 2 from each 
individual promising that they would 
supply e:ectricity to them, but after 
collecting the money, the AlADMK 
Government have only neg~e-cted 
them; they have sinlply cheated 1 he 
villagers. Many of the villagers are 
not proPerly electrified. 

Now I come to the nava~ base pr-~
ject at Kolavai Lake in Chengalpattu. 
Though the project was initiated by 
the then Congress Government. 
beaded by OUr beloved Prim~ Minis-
ter, no further steps have been taken 
by the Janata Government to irnple-
ment the project. Hence, I request 
Our han. Finance Mini~ter to take 
further steps fOr the imp~emel1ta
tion of the project. 

The hon. Minister for Finance is 
fully aware that Kancheepuram is 
famous foOr silk sarees and other silk 
m.ateTia~s. But the Janata Govern-
ment, Inst~ad Of nursing this industry, 

levied more tax On this industry. 
Therefore, I request the hon. Finance-
Minister to take a~"propriate steps to 
give relief to this industry. 

The Ka:pakkam Atomic Power 
Project In Ch.~ngalpet was started by 
the Congress Government about ten. 
years ago. But no progress has. 
been made. I submit to this House 
that immediale steps nlust be taken 
to speed up the comp:eti'~n of this 
project, so that Tamil Nadu can be 
relieved from the acute shortage of 
power. 

SHRI M. RAMANNA RAl (Kasara--
god): I condemn the dissolution of 
the Tami: Nadu Assembly and the-
dism'issal of the M. G. Ralnarhnnd· 
ran government. Sir, I am realjy 
amused to hear the arguments of 1he 
DMK. Members in this Ilouse. I fee~ 

that they have forgotten the same 
Indira Gandhi earlier dismissed the 
DMK Ministry a1so ...... (Interrup-
tipns) Not only that there is a 
criminal case pending against l'vfr. 
Karunanidhi and other'.; for an 
attempt h:> mUl'der Indira Gandhi. 
Now the same Indira Gandhi is pTai-
sed to heavens. Sir, this is nothing 
but sheer hypocrisy of Karunanidhi 
and Indira Gandhi. If it is not a 
hypocrisy, what e:se is it? 

~ ow we see this kind of hypocrisy 
and this kind of unholy alliance is not ... 
limited to Taml: Nadu. You know· 
what happened in Kerala during the 
reCe'l1t Parliament and A ssemhly 
elections? Indira Gandhi Ccngress 
joined hands with an RSS sympathi-
ser viz. the NDP Party. For what? 
To win some seats if possible. If 
all this is not hyprocriSY, what else 
is it? Sir I condemn the dissolutu-
tion of the Tamil Nadu Assembly, 
and the dismissal of the MG Ruma--
chandran's MinIstry. 

Sir. there is nothing new in these' 
Budget proposals. We see the 
same amount a::lotted to Tamil 
Nadu as was allotted in 197&-80. The.: 
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question I pose is: why was then t...'e 
Tamil N adu Government dismissed? 
Why was the .Assembly disso:ved? 
My further submission in this case 
is: when the Parliament electIons 
were fought, they were fought On 
international and nationa~ issues. But 
here the AIADMK Ministry whIch 
is fWlctioniJ;lg only in Tanlil Nadu 
was dismissed. I can understand 
if an all India Party government 
was dismissed if it lost in the elec-
tlOns. Here, the AlADMK is a party 
which is functioning only in Tamil 
Nadu .... 

SOME HOS MEMBERS: It is All 
lndia Anna DMK. 

SHRI M. RAMANNA HAl: The 
regional party 1s expected to fu~fil 

the needs of the people in that regl<ln. 
Now there is no relation between a 
party losing in the Parriamentary 
-election and dismiSSIng a s,tate go-
vernment run by that Party. Dl\1K 
was ruling TamIl Nadu for a :ong 
time. Prior too that the Congress 
Party was ruling. Subsequently, 
the AIADMK came to power, but 
none of these parties imp:emented 
the important Acts like the Biri and 
Cigar Act pafsed by the Centr-:t] 
Government, eVE'n though they ruled 
the State one after the other. But 
only I'll Kerala this Act has been 
jmplemented and the benefit of th~ 

Act is reaped by the people. 

Now, I also want to press the 
Finance Minister, this House and a:so 
the Chairman that ICerala Govern-
ment S'ince 1968 had bee!1 implement-
ing the Biri and Cigar Act of the 
Central Government. This is an 
opportune time since Tamil~adu is 
under the Central rule to implement 
this act so that birl. workers Who are 
paid a very low wage may now be-
helped by the Central Government. 
The biri industries suffer more in 
Kerala by way of extending the 
higher wage and other faci:ity wlder 
-this Act. But, at the same tune, 

the biri workers also sutfer more at 
the hands of the proprietors of the 
biri industries. In the case of Tamil-
nadu, this act is not being ilnplemen-
ted as a result of which they are pay-
ing \he biri workers LesS wagE's. Now 
that TamUnadu is under the entral 
rule they should try to see that 
this' central act is inlplemented in 
Tamilnadu also. 

I do not see any provision. beIng 
made in the budget for effectIve Imp-
lementation of the land reform. Tbls 
should be your first pooint for consi-
deration. 

MR. CHAIRMAN: Your thne is 
over. I will call upon Shri Era 
Mohan. (Interruptions.) 

~~ M. RAMANNA RAI: Sir, 
there is no provision made in the 
budget. Because the Karnataka 
Chief Minister is being to implement 
the S<lns of the soil theory, many 
lakhs of Tamilians wiG be comUlg 
back to Tamilnadu. There is :no 
provision made In the budget for 
resettlement of the Tarrulians who are 
going to come back. 

MR. CHAIRMAN: Mr. Ral, you 
were allowed five minutE'S. You 
have spoken for 7 minutes. Please 
take your seat. You have nlade 
your point. 

SHRI M. RAMANNA RAl: The 
Dissolution f)f the Taml:nadu Assem-
by is to be condemned. 

MR. CHAIRMAN: You shoul:! not 
repeat the point 'V7hich yo.)u have al-
ready made. 

SHRl M. RAMANNA RA.!: An un-
just alliance now formed bet,veen 
the Congress (I) and the D. l\f. K. 
is a hypocritiCal one. 

MR. CHAIRMAN: You have said 
it very eloquently. Please take your 
seat now. 
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SHRI M. RAMANNA RAt: I request 
the House to reject the proposal made 
in the budget" 

MR. CHAIRMAN: Shri Era Mohan. 

·SHRI ERA MOHAN (COimbatore): 
On behalf of my party, the Dravida 
Munnetra Kazhagam, 1 welcome 
Tamil Nadu Budget presented by 
our hon. Finance Minister and I 
thank you for giving me an oppor-
tunity to say a few words. 

It is no exaggeration to say that 4.5 
crores of people of Tamil Nadu heaved 
a sigh of relief on the ouster of cor-
rupt AIADMK Government. It is 
not a mere political hatchet just for 
the dismissal of a corrupt Govern-
ment. When our President was re-
cently in Madras, we presented a petL 
tion enumterating charges of corrup-
tion against the erstwhile AIADMK 
Government and this petition was 
signed unequivocally by representa-
tives of DMK, Indira Congress, Mus-
lim League Forward Block and other 
partners or' the Alliance. In this 
background, T am afraid that the hon. 
Member from CPM who preceded 
me, should not take this petition light-
ly. If a C.B.I. Inquired is ordered, 
the truth will come out and the char-
ges of corruption will be proved to 
the hilt. 

There was a well-laid conspiracy, 
inspired and led by the then Chief 
Minister, Shri MGR, to buy ships at 
fancy pric~s fOr Poompuhar Shipping 
Corporation, the kick-money in this 
deal running to crares. Thus poor tax 
payers' money was squandered. Dur-
ing the recent elections, the slogan 
was BEW ARE OF SHIP THIEVES, 
and I am SUre that OUr hon. Finance 
Minister is fully aware of this. 

The DMK Government. keeping. 
the public interest in the forefront,. 
had ordered that the private fteet-
owners should nat be allowed to run 
more than 3 buses. But the AIADMK 
Government revised this policy or 
public utility and ordpred that the pri-
vate bus-owners can have 5 buses run-
ning. This was done solely for pe-
cuniary considerations. This is prov-
ed by the irrefutable fact of R.T.D. 
threatening with serious consequences 
M. R. Gopalan Transport Company, 
Tirunelveli who refused to pay money 
under the table to the Chief Minis-
ter. A CBI inquiry will testify the 
truth in what I have said. 

In Tamil Nadu there is acute short-
age of po\ver. The industries are 
shut and the production losses run 
into hundreds of crores of rupees, The 
workers are on the street. The En-
nore Thermal Plant, Tuticorin Plant, 
Neiveli Plant are generating electri-
city well below their installed capa-
city. I demand the constitution of 
high-level C·.)mmittee of technical men 
to examine and to suggest ways and 
means for reaching optimum level of 
production in theSe plants. We are 
s!Jending crores of rupees in acquiring 
power from Kerala. The DMK. Gov-
ernment had prepared a scheme for 
establishing 50 MW generating unit in 
each district of the State and submit-
ted it to the Central approval. This 
should be scrutinised by the Central 
Government and sanctioned for imple_ 
mentation immediately. I understand 
that for want of a few sophisticated 
machinery the lignite production in 
Neiveli has been showing a declining 
trend. Adequate steps should be taken 
to procUre this machinery for the N ei-
veli Lignite Project. The World Bank 
has offered substantial financial aasis.. 
tance 'fOr a comprehensive drinking 
water scheme and also for an under-----------------------------------------------·The original speech was delivered in Tamil. 
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ground drainage scheme, in Tamil 
Nadu.. It is really unfortunate that 
both the AIADMX State Government 
and the Janata Central Government 
have not endeavoured e1!ectively to 
process this loan. The Central Gov-
ernment should take immediate steps 
to get this World Bank loan for Tamil 
Nadu. 

I would also request the hone Fin-
ance Minister to come to the rescue 
of goldsmiths in Tamil Nadu who 
have been undergoing untold miseries 
on account of Gold Control Act. I 
would like to suggest that commercial 
publicity should be introduced in 
Coimbatore AIR Station, and 
Coimbatore being an industrial town 
the Government would earn substan-
tial revenue from this. A Television 
station should be set up in Coimba-
tore. The Railway stations in Coimba-
tore and Tiruppur should be expand-
ed. The aerodromes in COimbatore, 
Madurai and Tiruchirappalli should be 
expanded. An Electronic Industrial 
Estate should be set UP in COlmbatore. 
With these words I conclude my 
speech. 

SHRl K. A. RAJAN (Trichur): Mr. 
Chairman, Sir, the interim budget as 
wen as the Demands for Grants of 
Tamil Nadu are before us. The hon. 
Finance Minister has forewarned us 
that this Budget has got its own limi-
tations. But before going into the 
various allocations on the various 
items, I would. like to stress one point. 
If I don't do it. I will be failing in 
my duty Regarding dissolution bf 
State AssemblIes, it is my humble 
opinion that the dissolution of the 
Assemblies is unconstitutional, illegal 
and it is an arbitrary act which has 
been done by the Centre. When the 
Proclamation of the President comes 
up here 'for approval, we will have 
the opportunity to discuss this and 
so I Win not be going into this point 
in detail at this ctage. Mr. Venkatara-
man i8 well-versed with the problems 
of Tamil Nadu. I would l.ike to high-
light one important problem. liven 
thoUIh he has male better allocation 
than last year, on the question of 

power generation, We know that 
Tami Nadu has got a high margin at 
deficit and fortunately now, 
Talnil Nadu is meeting its defteit to 
the extent possible from Kerala. But 
in the long run, Kerala will not be 
able to supply power to Tamil Nadu. I 
understand that in Tamil Nadu, short-
age of power is due to under-utilisa-
tion of the existing capacity of the 
various power stations. We have also 
to view the things in the longer pere.. 
pective. I think we have to go in for 
new projects and we have to find new 
avenues. Otherwise, there is going to 
be a crisis both on the industrial front 
as well as agricultural front. The 
Finance Minister will be knowing very 
well of this fact and I request him 
that even in the coming years, this 
matter may be taken in to considera-
tion to augment the resources for 
power generation. 

17 hrs. 

Before I come to certain other pro-
blems regarding Tamil N adu, I would 
like to point out that after the dis-
solution of Tamil Nadu Assembly on 
2nd March, 1980, those parties which 
are opposed to the dissolution held a 
demonstration in the city of Madras. 
Unfortunately certain incident occurr-
ed and the representatives belonging 
to those 16 parties met the Governor 
on the 16th March and handed over 
a representation to him asking for a 
judicial inquiry into the incident and 
the atrocities committed on those 
processionists by the Police in 
connivance with certain interested 
political parties of the State. Apart 
from that, there are certain laws which 
have been passed by the earlier Gov-
ernment. The Prohibition Amend-
ment Act was introduced earlier and 
was passed, liberalising the rules con-
cerning certain iquor permits. The 
Opposition parties brought this mat-
ter to the notiCe of the Governor on 
the 16th March '80. But nothing has 
come out so far on this question. 

Another point is regarding scheme 
for grant of allowance to unemplo)'8d 
Graduates whereby the earlier GQv-
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ernment sanctioned Rs. 60 to those un-
employed Graduates in the States. 
That was considered to be a very bene.. 
ficial scheme and this scheme is not 
being implemented now. There was 
a Bill introduced by thea erstwhile 
A.LAD.M.K. Government in the 
interest of peasants. Whichever Gov-
ernment comes to power, the real 
aspiration of the peasants in Tamil 
Nadu should be complied with and, 
therefore, the particular provisions of 
the Bill should also be taken into 
consideration. 

The most important problem which 
is affecting not only Tamil Nadu but 
all the other States is the problem of 
rising prices. Scarcity of essential 
commodities like kerosene, diesel, etc. 
and all those problems are common in 
the state as in the case of other Sta-
tes. These problems have to be tack-
led in the best interest of the Tamil 
Nadu peasantry and also in the best 
interests of the people. I hope this 
GovernmeDt will take all those 
things into consideration and take 
necessary action. 

Regarding victimization of Police-
men who had taken part in the agita-
tion, thp. erstwhile government took a 
decision to reinstate all those Police-
men. But fortunately Or unfortunate-
ly that decision has not been imple-
mented and the policemen are rotting 
in the streets. This problem is to be 
looked into very urgently and 
sympathetically. I hope the Govern-
ment will see that all these things are 
looked into properly. 

THE MINISTER OF FINANCE AND 
INDUSTRY (SHRI R. V. VENKATA-
RAMAN): Mr. Chairman Sir, a large 
number of Members have taken part 
in this debate and have offered several 
suggestions covering a ~de area. I 
shall briefly explain the position with 
regard to the financial allocations 
and then proceed to deal with the 
points specifically raised by the hon. 
Members. Sir, the finances of Tamil 
Nadu appear to be in good shape 
beeause, according to 1980-81 budget, 

there wUl only be a sm...n deficit of 
Bs. 23.0 lakhs after providing for the 
capital expenditure and this can be 
easily covered by better revenue col-
lections and even economies. The 
State has provided for a step-up in 
in the plan expenditure in lno.81, 
we have provided tor Rs. 383 crores 
as against Rs. 307 crores and includ-
ing another rupees 30 crares under 
I.A. T.P. formula, that is Income Ad-
justed to Total Population formula. 
This step-up in plan is reflected in 
higher priority being shown in power 
and irrigation sectors. 

Shri Rajan was mentioning about 
the power shortage in Tamil Nadu. I 
wish to inform. him that the plan pro-
vides for Rs 155 crores for the year 
1980-81 in a· plan of Rs. 383 crores. 
Tamil Nadu Government is fully 
aware of the precarious position in the 
State. Part of the trouble is due to 
the low capacity utilisation of the 
thermal power stations. The Ennore, 
Tuticorin and Neyveli power plant~ 
are working below capacity. They 
have developed some generation snags 
and I am happy to say that a team of 
experts are now going to these various 
power plants to work on them and 
to set them right. Arrangements have 
also been made to get experts from 
Czechoslovakia, the Skoda Agency, 
from which the plan"t at Ennore was 
obtained to see that expert advice and 
maintenance is provided for this plant. 
Once the generation is stepped U'P in 
these three units, the power situation 
may ease. 

The State was affected by floods in 
the last year and according to the 
Seventh Finance Commission formula, 
75 per cent of the ceiling expenditure 
in respect of the -losses due to flooda 
has been provided by the Centre to 
the State. The ceiling expenditure 
has been approved at RB. 15.68 crores 
and 75 per cent of this has been pro-
vided for the State Under the DOl"-
mal 'Food for Aid' programme, 
seventy-three thousand tonnes of 
foodgrains have been allocated to 
Tamil Nadu and the alJocatloD ap-
pears to be quite satlstactOl'J'. 
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Now, I shall deal with some of the 

points raised by the hone Members. 
Shri Abdul Samad referred to the 
'power situation which I have already 
dealt with. He also referred to the 
Salem steel plant and complained that 
adequate prDvision has not been made. 
1 wish to inform him that the alloca-
tion for the Salem steel plant has been 
stepped up from Rs. 40 crores in 1979-
80 to Rs. 52 crores. The total estimat-
ed cost of the plant is Rs. 137 crores. 
He also referred to the Pam ban bridMe 
where the work has come to a stop. 
Due to the cyclone and floods in that 
area last year, some of the work which 
had been done has been damaged. 
'111e matter is under negotiation bet-
ween the contractor and the Govern-
ment. And we hope it will be soon 
-settled, and the work will be resum-
ed. The contractor wants that the ex_ 
penses towards damaged due to floods 
and cyclone should be met by tne 
Government. There is another point 
raised by Mr Kosalram, relating to 
the recovery from the farmers. I wish 
to inform this House that in order to 
enable the Central banks to borrow 
from the Reserve Bank of India, the 
State Government had agreed to lend 
to the Central banks Rs. 27.5 crores, 
so that the Central banks may pay it, 
and get the credit facilities from the 
Reserve Bank. There has been so 
much default and overdues that the 
Central banks, not being able t.o pay 
the dues, are unable..to get accom-
modation from the Reserve Bank. 
That portion of it now being met by 
the State Governments and the loan 
is being given to the Central banks. to 
enable Central banks to continue to 
borrow from the Reserve Bank. But 
1 wish to inform the House that thIS 
facility will be available only to those 
who have repaid the loans, and not to 
those who are in default. 

Representation has been made by 
hon Members about the transport 
rapid run system for Madras. I wish 
to inform the House that the matter is 
receiving necessary attention. Since 
this is a scheme which involves hea"y 

investment, no decision can be takeR 
immediately. 

SHRI K. T. KOSALRAM: The 
World Bank is prepared to .ive loan. 

SHRI R. VENKATARAMAN: 
Otherwise, we will not be able to take 
it up at ~ll. There are a number of 
other points which were made, which 
I do not think it would be advisable 
for me to go into and answ..er. They 
were largely in the nature of accusa-
tions and counter-accusations, and 
very little to do with budget. And SOp 

I now cOmmend the Budget for accep-
tance. 

MR. CHAIRMAN: I shall now put 
all the Cut Motions to the Demands 
for Grants on Account in respect of 
Tamil Nadu for 1980-81 to vote to-
gether, unless any han. Member 
desires that any of his Cut Ivlotions 
may be put separately. 

All right. I shall now put all the 
Cut Motions together to the vote of the 
House. 

All the Cut Motions were put and 
negatived 

MR. CHAIRMAN: I shall now put 
the Demands for Grants on Account 
(Tamil Nadu) to vote. The question 
is: 

"That the respective sums not 
exceeding the amounts on lle-
venue Account and Capital Account 
shown in the third column of the 
Order Paper, be granted to the 
President out of the Consolidated 
Fund of the State of Tamil Nadu, 

I • on account for or towards defraying 
the charges during the year ending 
on the 31st day of March. 1981 in 
respect of the heads of demands en-
tered in the second column thereof 
against Demands Nos. 1 to 56." 

The motion was adopted 

MR. CHAIRMAN: I shall now put 
the S\JfPplementary Demands for 
Grants in respect of Tamil Nadu fOr 
1979-80 to vote. Tl'Ie question Js: 
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"That the respective is Supplemen-
tary sums 1"1ot exceeding the 
amounts on Revenue Account and 
Capital Account shown in the third 
column of the Order Paper, be 
granted to the President out of the 
Consolidated Fund of the State of 
Tamil Nadu, to defray the charges 
that will come in course of pay-
ment during the year ending on 
the 31st day of March, 1980 in res-
pect of the following demands 
entered in the second column 
thereof:-

Demand Nos. 1 to 4, 6 to 9, 12 to 31 
33, 34, 36 to 41 and 43 to 58. 

The motion Was adopted 

1'2.14 hrs 

TAMIL NADU '\PPROPRIATION 
(VOTE ON ACCOUNT) BILL· 1980 

THE MINISTER OF FINANCE AND 
lNDUSTRY (SHR1 R. VENKATA-
RAMAN): I beg to move for leave to 
introduce a Bill to provide for the 
withdrawal of certrlln sum~ frOm 'HI t.: 
out of the Consolidated Fund of the 
State of Tamil Nadu for the services 
of a part of the financial year 1980-81. 

MR. CHAlttM.AN. The questi')n is' 

'That the leave be granted to in-
troduce a Bill to provide for the 
withdrawal of certain sums from 
and out of the Consolidated Fund 
of the State of Tamil Nadu for the 
services of a part of the financial 
year 1980-81." 

The motion was adopted 
SHRr R. VENKATARAMAN: I 

troduce t the BilL 

I beg to movet: 

in-

year 1980-81, be taken into con-
sideration. " 

MR. CHAIRMAN: The question is: 

"That the Bill to provide for the 
withdrawal of certain sums from 
and out of the Consolidated Fund 
of the- state of Tamil Nadu tor the-
services of a part of the fl.nancia 1 
year 1980-81, be taken into cons.i-
sideratlon.·' 

The motion is adopted. 

MR. CHAIHMAN: We shall no,v 
take up clau~es. The question is: 

"That Clauses 2 4ilnd 3 and the 
Schedule stand part of the Bill." 

Tne mottOn toas adopted. 

Clauses 2 and '3 and the Schedule were 
added to the Bill. 

Clause 1, the Enacting Formula atld 
the Title WeTe added to the Bill. 

SHRI R. VENKATARAMAN: r 
beg to move: 

"That the Bill be passed." 

MR. CHAIRIVIAN: The question 
is: 

"That the Bill be passed." 

The motion was adopted. 

TAMIL NADC APPROPRIATION 
RILL,'" 1980 

THE MINISTER OF FINANCE 
AND INDUSTRY (SRRI R. VEN-
KATARAlVIAN): I beg to move for 
lea ve to introduce a Bill to authorise 

-'That the Bill to provide for the payment and appropriation ot certain 
withdrawal of certain sums from further sums from and out of the 
and out Olt the Consolidated Fund Consolidated Fund of the State of 
of the state of Tamil Nadu for the Tamil Nadu for the services. ot the 
services of a part 01 the financial Fin.ancial year 1979-80. 

·Published in Gazette of India Extraordinary Part II~ Section 2, dated 
18-3-80. 
tIntroducedlmoved witb the re commendation of the President. 


